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Take notice that w.P., No
Bangalore, transferred to

f the Administrative
n No

of the High Court of Karnataka,
this Tribunal Under Section 29 ©
1985, and registered as Applicatio
d for «fimat hearing on

d to appear on the said

Tribunals Act,
370 G oG /1986(T) is poste
-9 = ¢ . You are directe
hearing date, failing which the matter will be heard in

your absence.

\

By Order
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Take notice that W.P. No Qo | eIVE oy the file

of the High Court of Karnataka, Bangalore, transferred to
this Tribunal Under Section 29 ‘of the Administrative
Tribunals Act, 1985, and registered as Application No
290 (5 (p0ol1986(T) is posted for £imal hearing on
(p°~3 = L delnare directed to appear on the said

hearing date, failing which the matter will be heard in
your absence,

By Order
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Sir,

T am diracted to refer to the notice in the above
mepilioned cuse received in this Ministry without coony of the
apphicetion ard to recuest you to kindly furnish the

- followime particulars of the case to enable this Minis try
to taike nccessary action :- - N

g i) Designation of the petitioner;

i) fmme of the dafence offices/units where the
patitioncrs is working; and

111) orievances of the petitioners in brief.

2 1t is also requusted that the hearing of the case
may kindly be postponed alteast for a month. The notices

in original 1is returncd hercwith.
Youij;faithfully, |
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: Xf\\ \/t",‘a’WA)
under Secretary to the government of Tndiae.
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NN Take notice that W.P. No
of the High Court of Karnataka, Bangalore, transferred to
this Tribunal Under Section 29 of the Administrative
Tribunals Act, 1985, and registered as Application No

370 G (po & /1986(T) is posted f oT ~Edmad=hearing on
L= 9 @,  You are directed to appear on the said
iling which the matter will be heard o

o
hearing date, fa

your absence,

Date: o . Q- g



£ tia No.AN/11310/Misc .Corr
Office of the Controller of
Defence Accounts,
Southern Command, Pune-l.
Dated @ 20/8/86.

o

Shri. \PM.S. Rao,

Aocono .

C.D.A . Cubbon Road Cross,
Bangaldre = 560001,

Sub t Writ Petition Nos. 18872 teo 908/1980
Shri. Sampath Iyengar &

Ref : In continuation of this effice letter
of even No. dte. 21.7.86.

T 0 e

A xexrox copy of the letter dt. 5.8.86 received
from the Central Administrative Tribumal, Baagalore
Bench is forwarded herewith for further necessary
action please.

Please acknowledge receipt.

—< of X X
(V.G. DATAR)
A A.C.D.A.(AN) SC PUNE-]1,
eopy to 1=
mgm;t_gﬂcer :
Central Administrative '!xxhulgl.
Bangalore Bench,
Commercial Complex (BDA),
Indiramagar,

“g‘lom - 560 0380

Wer.t. his ICtt@ at. 5.3.“. Please refer
to this cffice letter of evenm No. dt. 21.7.86 and
kindly intimate the office in which Shri. Sampath
Iyengar is serving & the brief details of the case.

~
Lok

—

(V.G. DATAR)
A AoCcDvo(M) EC m-lo
g
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Take notice that li,P.Nes 18872 te 18908/80 en the file ef the
High Ceurt ef Karnataka, Bangalere, transferrsd te this Tribunal under
; Sectien 29 of the Administrative Tribunals Agt, 1985, and registered
as Appligation Nosm 370 te 406/86(T) is pested fer hsaring en
§/ 24-9-86, Order passed by the Hen'ble Vies-Chairman and Member(A) in

_ the abeve cass is reproduced beslews-
204

N "Shri M.Vasudeva Rae appsars for respendents, Sri Rae submits
that the preper party that should have been impleaded is the
Controllsr of Inspsetien Elestreniss, Hebbal, Bangalere-560006
and that autherity has net been impleaded and netified by

the Tribunal¥,We consider it preper to sus metu add the

authority as a party respondent and netify bsfers desiding
the ecases, Ue, therefers, dirsct that Centreller ef
Inspectien Electronics, Hebbal, Bangalers, be added as
Respendent No 3, notice be issued te him in thess s:=ses
making returnable by 18-9-86%,

e Comt o Ansons 249 |
e s S0 P the ‘sald hearing date, failing
which the matter will be heard in your abssnce,

8y Order,

Date §9-9-86 for/ Deputy Registrar
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Application Nog _37n (& LOf  /86(T)

WP.NoS_/R87.0 £ D08 /198

Applicant ‘ ' Versus R_gsgondengg
¥ , 0 e 3 camr,
Povpals Fowgon G 9 s 0. by Sy MDY 8
To '
F V4R, L
o

V4, 2. rein  Sead

/ Oonsgansadally Sk

‘ ~ / = k : / i ’,\/l/ /
/)} s ~ 22 / ”‘\/’/,f%f/"”f// ]
Vi ,
()O\ LR |
\ T Take notice that W.P. No. /5572 /5 Q08/57 on the file

of the High Court of Karn&taka, Bangalore, transferred to thj.s Tri-
bunal Under Section 29 of the Administrative Tribunals Act, 1985,
and registered as Application Nog 270 [o 4L0& /1986(T) is posted |
for hearing/final-hearing on 94 - Q- 5% . You are directed

tirappear on the said hearing date, failing which the matter will

be heard in your absence. : y

By Order
Dates G~ (/‘ _ }‘j\fé For Deputy Registrar.
)/ LEAN - § ‘|
Hoomt b

- | ' | | SS‘\S}




